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*ORDER

mN"MR"SR*ADIGEuc(A)” |

applica_nt seeks a direction to c2ll him for

2 fresh medloal examination for being -*considered

for the post of Carriage & uagon safaiuala?]

22"? App’licant!ﬁ's contention is that in response to

a notifi'catio"n for selection to the post of C &ng;é

he applied being fully eligible? and qualified for

the said post on the basis of rﬁa"i'ké”" and perfomance
obtalned in the selection test conducted by respondentg;i
He claims to have been declared qualified and placed

at Sl".""=l¥'-!,o’:4128 "out of 30 qualified candidates in the
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merit list prepared by respondents and.published vide
letter dated 10.12.85 (Annexure A). He contends that
pursuant to tﬂé  said merit list he was given the
appointment legier vide letter dated 156.1.86 (copy

not filed) and, was instructed to report for his

" medical examination by 8.2.86 and submit his medical

certificates upon which the instruction to Jjoin
duties would be issued to him. He states that he
underwent medical examination in Railway Hospital and
submitted all relevant documents, but nothing has

beerr communicated to him till now.

3. He seeks a direction to call him for fresh
medical examination as has been done to applicants of

0.A. No. 1284/96 and No. 2706/98.

4, We have heard applicant’ s counsel Shri Khan.
Proxy counéel appeared for respondents. No reply has

been filed by them.

5. applicant’s grievance by his own ladmission
arose in 1985-86. This 0.A. filed on 13.10.98 |is,
therefore, grossly time barred and squarely hit by
limitation u/s 21 A.T. Act. It is well settled 1in
Bhoop Singh Vs. Union oflIndia JT 1992 (3) SC 322
that judgments and orders of the Court in other cases
do not give rise to a cause of action which has to be
reckoned from the actual date. Under the

circumstances, the order in 0.A. No. 1284/96 or

)y




0A NoZ2706/98 or indeed in any other DA does
not extend applicantiss period of limi’tatio;i
which arises from 198586 itself’% l"loreoué‘;
nothing has been prodﬂced by applicant to
satisfy us that his case for appointment uwas
rejecteq on medical g rounds alondd which calls

s

fbr a fresh medical examinationd

A Applicant in para 4926 of the OA statsd
that it is Wwithin limitation from the date of reply
of his representation received f rom rGSpondentS%
That reply is dated 28"25'12%“194 (Rnnexure‘:‘;-;ﬁ as is
clear from para 4N 9 of the OA but this OA itself
‘was filed on 13107798 and is therefore _clearly hit
by lmitatlon under section 21 *»T""Actg

7 The OA is therefore dismissed® Mo costd
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